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safety of the Wyaf workers.

(c) The issues arising out of the look* 
out were discussed w th the representatives 
of the HVF employees on 8th and 9th May, 
1972 and a Settlement was signed on 9.5.1972 
as a result of which the lock-out was lifted 
with effect from 11th May, 1972*

SHRI S. M. BANERJEE : The hon 
Minister for Defence Production had dis
cussed the matter for more than four hours 
with the representatives, including the 
representative of the All India Defence 
Employees Federation. Normal conditions 
have beta restored in this particular factory, 
but cases of suspension are still there. 1 
would like to know whether tho*e suspen* 
sions would be removed at the earliest 
opportunity.

SHRI JAGJfVAN RAM : It was in*
ciuded in the agreement itself, and the 
Government had issued orders to implement 
what was agreed upon.

SHRI S. M. BANERJEE : There is no 
rccogntsed union there. The co-ordination 
committee of the various unions is working 
there in its place. I would like to know 
whether one of the terms and conditions was 
that the joint consultative machinery scheme 
would be implemented there, whether that 
had been done and if so, whether any meet
ings have been held.

SHRI JAGJIVAN RAM : I am not 
quite sure whether any meeting has been 
held or not, because the agreement took 
place only a few days back. Ai I have 
said, jrders have been issued from here to 
implement all that was included in the 
agreement.

Conference of Income-tax Commissioners 
<1973)

*1007. SHRI P. NARASIMHA 
REDDY :

SHRI BIBHUTI MtSHRA:

Will the Minister of FINANCE be 
pleased to s ta te ;

(a) the decisions taken at the recent 
Income-tax Commissioners’ Conference to

tone up assessment and collection of In
come-tax : and

(b) whether any targets have been fixed 
for the liquidation of tax arrears ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI fC. R. 
GANESH): (a) and (b \ Steps for toning 
up assessment and collection were discussed 
rnd principles were evolved v,n the basis of 
which each Commissioner of Income-tax 
Charge was to be organised keeping in view 
th ' problems of a r<*r icular charge, Some 
of the important steps are mentioned in the 
statement la d on the Table of the House. 
As to the collcction, d flficukies in the way 
of realisation of tax arrears were discussed 
so that steps could be taken to resolve them. 
Some of the major difficulties facing the 
Deprrtment and needmg solution were high
lighted in the course of the discussions and 
are mentioned in the statement laid on the 
Table of the House. Concerted efforts arc 
being made to liquidate the tax arrears. In 
framing the budget estimates of the revenue 
receipts, the estimates of arrears realisation 
are also taken into account.

Statement

Assessments :

(i) Reorganisation of Central Charges 
with just enough work as would 
facilitate thorough investigation of 
fraud cases expeditiously and with 
an eye on prosecution.

(it) In territorial charges important 
cases for detailed investigation and 
for scrutiny were desired to be 
allotted to the Income-tax Officers 
in such a way that they could 
complete them thoroughly and ex* 
pediti usly.

(iit) As a consequence, the rest of the 
cases not coveted by (i) and (ii) 
abovi were to be disposed of in a 
sum nary manner so that about 
75% of the workload was covered 
by tie  summary assessments.

(iv) Gtsi ielines were provided for 
Mkutiflg eases for summary iwcu* 
raents and their disposal.



7 Oral Answers MAY 26, 1972 Oral Answers 8

Collection

(1) The ‘karta* of a defaulting HUF 
could not be committed to prison 
for default in the tax payment.

(2) Difficulty in arrest of a tax 
defaulter who kept shifting out of 
the jurisdiction of the Tax Re
covery Officer.

(3) Difficulties m selling <haies of the 
private limited compane*.

(<) Difficulties in actual sale of 
attached immovab’e pjoperties and 
in getting biddcis for the same.

(S) Administrative difficulties, such as 
lack of facilities for storage of 
attaohed goods, cash, etc., and in 
supporting staff

SHRI P. NARASIMHA REDDY : In
the statement in reply to my question it is 
stated that guidelines aie fixeu for selecting 
cases for the summary assessment and dis- 
posal. I take it, that is done with a view to 
help the small taxpayers. May I know 
whether the Government is aware of the 
Dnect Taxes Enquiry Committee's recom
mendations that in cases of this type there 
should be some unifoim standard for select
ing such castes for summary assessment and 
disposal, and that foi the benefit of small 
taxpayers the Taxpayers’ Assistance and 
Servce Wing should be set up by the 
department ?

SHRI K. R GANESH . These reco
mmendations are under consideration.

SHRI P. NARASIMHA REDDY Direct 
Taxes Enquiry Committee has said that 
nonreahsation of Tax arrears is largely due 
to non-exercise of powers conferred on 
recovery officers under the 2nd and 3rd 
schedule of the Act. If so, what steps are 
proposed to be taken to step up this icali- 
sation’ of tax arreais

SHRI K. R. GANESH : Tie Gosera- 
ir.ent is aware of ihe recommendations in 
this behalf. The question arose of the full 
utilisation of the poweis given to the assess
ment officers also. The Commissioners them* 
selves discussed this question. They have

dec'ded to use the power of sMtchiMl 
the power of prosecution to the maximum 
extent possible,
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SHRI K R. GANESH : These matters 
have been discussed. The Commissioners 
themselves disscussed these matters. As far 
as the question of the use of immovable pro
pel ty is concerned, there are practical 
difficulties The Departm *nt is trying to find 
out how to solve the problems. One of t'.e 
major prob’em is that in respect ot the pio- 
perty attached for real sation of tax dues, it 
has become almost impossible or very diffi
cult to find bidders for them Actually this 
matter is being given the serious considera
tion and we hope to find some solution for 
it
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SHRI M RAM GOPAL REDDY 
For attached property there are no bidders 
This is what the Minister said Why cannot 
Government acquire the property ? 1 want 
to know why the Government itself cannot 
acquire the property

SHRI K R GANESH It is a sugges
tion for action

MR SPEAKER You always give a good 
suggestion for action Kmdiy ask question 
also sometimes

SHRI M RAM GOPAL REDDY This 
is a question

MR SPEAKER Ask it in the form of 
a question

SHRI M RAM GOPAL REDDY He 
said for the attached properties there are 
no bidders I am proposing why the Govern
ment should not taken the property by 
itself

MR SPEAKER That is it You 
yourself said that you are ‘proposing’ You 
are just proposing something That is a 
suggestion,

SHRI M RAM GOPAL REDDY 
When tJ ere are no b ddeis the Government 
nself can take possession of the property 
for market value.

MR SPEAKER Ihe hon, Member is 
proposing something

ShRI K R GANESH This is a 
suggestion for action and it will have to be 
considered in its constitutional framework

SHRI M. RAM GOPAL REDDY Par- 
liament has already passed a law

MR SPEAKER ; Now, Let the hon.

Member kindly tit down. He says that he 
has noted the hon*Member’s suggestion 
It u  a suggestion for action
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SHRIK R GANESH This problem 
was extensively gone into by the Direct 
Taxes Inquiry Committee The commi
ssioners have also discussed this problem 
The question of collection of arrears is a 
continuing one, and I have given from 
time to time a statement before the Hoiuc 
m this regard During the last four years, 
the realisation of arrear demand has 
increased For instance, in 1967 68, the 
realisation of arrear demand was Rs 152 
crores in 1970-71 it was Rs, 159 61 crores, 
and during the last financial year, we have 
been able to collect more than about 
Rs 2*0 crores out of which Rs 70 corres 
have been collected w cash, while the rest 
have been adjustments here and there
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Order for the Supply of Four Air-
Conditioned Motor Launches for
Gobind Sagar and Nagarj unasagar 

to Attract Tourists

*1008. SHRI B K. DASCHOWDHURY: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) Whether Government have placed 
any order for the supply of four air-condi
tioned motor launches for Gobiod Sagar 
and Nagarj unasagar to attraet more 
tourists; and

(b) if so, the cost thereof and when 
they are likely to be received ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TALI RISM AND CIVIL 
AVIATION (DR SAROJINI MAHISHI) :
(a)Yes, sir Orders for the four launches,two 
each for Gobihd Sagar and Nagarj unasggar 
have been placed with the Central Inland 
Water Transport Corporation, Calcutta.

(b) The total estimated cost of these 
launches is Rs. 24.96 lakhs. The launches 
are expected to be delivered between 
September-December 1972.

SHRI B. K DASCHOWDHURY : 
While appreciating the measures taken by 
*he Ministry to make the best use of 
these four launches that would be placed 
In Gobindsagar and Nagarjunasagar in 
order to attract tourists, may I know whether 
it is the policy of Government that in order 
to make these tourist boats more and more 
attractive, they will take similar measures 
in other lakes also, and also whether in 
other places of tourist interest also, where

there may not be any lakes but which ttuty 
be places of toarist interest inch 
resorts and others, they will introduce 
tourist buses etc. ?

DR. SAROJINI MAHISHI, : I do not 
know whether the hon. Memer wants u$ to 
put a boat in the hill resort...

SHRI B. K. DASCHOWDHURY : Not 
boats but toarist buses.

MR SPEAKER : The main question is 
only about launches.

DR. SAROJINI MAHISHI : This is 
the first of its type, and in course of time, 
other facilities will be created at other 
places.

MR SPEAKER : The hon.Member can 
come and see these boats, if he comes to 
Punjab.

Noo-Stoppage of Dacca Bound International 
Flights at Dum Dum Airport

*1009. SHRI SAMAR GUHA : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) Whether all Dacca-bound internati
onal fights have been directed not to stop 
at Dum Dum Airport but to fly from Delhi 
and Bombay straight to Dacca; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND 
CIVIL AVAITION (DR. KARAN SINGH):
(a) No. Sir.

(b) Does notarise.

SHRI SAMAR GUHA : Sir, I do not 
know whether the absence of international 
air traffic in Dum Dum is a may a. So many 
newspaper reports appear, in which they 
say that the international fights over Dum 
Dum have been diverted. If that Is also a 
maya, I do not know, because the Minister 
has answered, “No** and "Does not arise,’'

I want to put a direct question to the 
Minister : whether ft'fe a fitft tin t asmatfy 
as six international flights have been divet 
ted from Dum Dum and Ihey sow bav*




